
                                      1                                                  T.S.(M) 65/2020 

 

  

IN THE COURT OF THE DISTRICT JUDGE :: :: 

TINSUKIA  (ASSAM) 

District:  Tinsukia 

 

Present: Sri C. Das,   

  District Judge,  

  Tinsukia 

 

  Title Suit (M) Case No. 65 of 2020 

    This the 28th day of October, 2021  

 Sri Kanaiya Chouhan,  

 S/o. Late Ram Janam Chouhan, 

 R/o. D.R.M. Colony, West Sripuria, 

  P.O., P.S., and Dist. Tinsukia (Assam) 

...............  First Petitioner 

    AND  

  Smti Radhika Chouhan, 

 W/o. Sri Kanaiya Chouhan, 

 D/o. Sri Jondhan Chouhan, 

 R/o. Digboi Road, 

 P.O. & P.S.- Makum, 

Dist. Tinsukia (Assam) 

...................   Second Petitioner 



                                      2                                                  T.S.(M) 65/2020 

 

  

  The suit is come up for final hearing on 1.10.2021 

in presence of :  

Smti S. Chakraborty, Advocate  ………  For the Petitioners  

   

 Having stood for consideration to this day, the court 

delivered the following judgment:   

 

    J   U   D   G   M   E   N   T 

1.    This is a petition u/s. 13 (B) of the Hindu Marriage 

Act, 1955, praying for a decree of divorce on mutual 

consent by both the petitioners.  

2. After filing of the case, six months cooling off period 

was given to the parties. After the expiry of six months 

period, the parties appeared before the Court with a 

petition that their marriage has been totally broken down 

without any possibility of reconciliation and prayed to 

dissolve their marriage immediately. 

3. The petitioners have stated in their petition that 

their marriage was solemnized in the year 2010 at Kali 

Mandir, Tinsukia, as per Hindu rites. It is stated that the 

parties have no children till now. The petitioners have 

stated that soon after the marriage, their marital 

relationship started to deteriorate, owing to some 

disagreements. Although several attempts were made to 
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that effect, but was not fruitful. Accordingly, in order to 

avoid further deterioration in relationship, both the 

petitioners started to live separately since 19/08/2019. 

They also, stated that further efforts and attempts were 

made by mutual friends and acquaintances to effect a 

reconciliation and for a resumption of the marital 

relationship, but it has not been possible, owing to the 

vital differences in temperament and total incompatibility, 

giving rise to invincible repugnance, which has rendered 

normal married life unusual and impossible and fraught 

with dangerous adverse physical and mental 

consequence.  Both the petitioners are living separately 

for more than a year and therefore, both the petitioners 

mutually agreed and decided that there is no point for  

continuance of the marital relationship and thus, decided 

to dissolve their marriage by a decree of divorce.  

4. I have heard both the petitioners-in-person and 

perused the record. After going through the record and 

on hearing the petitioners, I find that the petitioners are 

living lives of agonies and their agonies must be 

alleviated immediately. Both the petitioners are living 

separately for more than a year and even after several 

attempts made for reconciliation of their marriage, they 

could not bring into a reconciliation, which indicates that 

their marriage has been totally broken down without any 
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possibilities of reconciliation. Hence, I find that this is a fit 

case to grant decree of divorce on mutual consent.  

        O R D E R 

5. In the result, the suit of the petitioners is decreed. 

Accordingly, the marriage between the petitioners Sri 

Kanaiya Chouhan and Smti Radhika Chouhan stands 

dissolved. The prayer for divorce on mutual consent is 

granted. The parties have not claimed for any alimony, 

therefore, there will be no order to that effect. Prepare a 

decree accordingly. The case is disposed of.  

     Given under the hand and seal of this Court on 

this the 28th  day of October, 2021. 

       
Dictated & corrected by me.  

 

 

             (C. Das) 

         District Judge       District Judge        

     Tinsukia           Tinsukia 


